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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELH]I

ORIGINAL APPLICATION NO. 1057/2024

IN THE MATTER OF:
SUDHIR KUMAR JHA -..APPLICANT

VERSUS

GORAKHPUR DEVELOPMENT
AUTHORITY & ORS. ...RESPONDENTS

REPLY ON BEHALF OF THEUTTAR PRADESH POLLUTION

CONTROL BOARD

_l, Ashutosh Chauhan, aged about 45 years, S/o Late Shri Ratan

Srngh Chauhan presently posted as Gorakhpur, Uttar Pradesh
Pollutlon Control Board (hereinafter UPPCB), Gorakhpur, do

:f-":‘, hereby solemnly affirm and state on oath as under:

/<1 That in the abovenoted capacity am well conversant with

the facts and records of the present case, hence am

competent and authorized to swear the present reply.

2 That the present matter came up for hearing on 15.05.2025
when this Hon'ble Tribunal permitted the replying
Respondent to file reply.

- That in compliance of the said order, present reply is being
filed.
olbﬁ/f) g%
R \
ﬁcoia“"w!
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4. That in the Original Application complaint has been made

regarding the four units, hence inspection of all the four

units has been conducted by the Regional Office of U.P.

Pollution Control Board, Gorakhpur. The facts found during

inspection in respect of each unit are as follows:

(A)M/s. Raj Kumar rai (Restraunt and Luxury Cruise),

Ramgarhtal, Gorakhpur.
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This unit was inspected by the Officers of U.P
Pollution Control Boardon 27.08.2025. At the time
of inspection, representative of the said unit was
present.

The unit has entered into an agreement with
Gorakhpur Develpmnt Authority, Gorakhpur for 20
years for operation of cruise.

Conditional consent to establish has been issued
by U.P. Pollution Control Board vide letter dated
11.12.2023.

There is arrangement of 100 tourists for sitting. In
the said cruise besides the life guard team, all the
safety apparatus like life jacket, first aid kit
oxygen ken, high power torch etc. are available.
There are two floors in the cruise and
arrangements of kitchen for breakfast and
referesher is available for the passengers. For
treatment of the effluent generated from the
kitchenn and other domestic use, Sewage
Treatment lant of 5.0 kiloleter capacity has been
installed.

%M
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(vi) At the time of inspection the operation of the
cruise was found closed due to which samples of
treated effluent from the STP could not be
collected.

(vii) At the time of inspection the representative of the
unit has informed that at present treated effluent
from STP is being collected in the tank on the
platform (platoon) created for operation of cruise
from where it is proposed to be disposed of with
15 MLD/30 MLD STP situated near Ramgarh Tal.

(viii) For operation of cruise two diesel engine of 140
HP are installed, out of which one is kept standby
and as a fuel HSD is used.

(ix) For supply of electricity at the time of operation of
cruise two DG sets of 87.5 KVA are installed
which is used during operation and in standby
mode power supply is used from the connection
of UPSEB.

(x) For operation of cruise, consent to operate has
not been obtained. The office of Pollution Control
Board vide letter dated 08.05.2025 has asked the
unit to obtain the consent but the same has not

been taken, hence recommendations have been
made to the headquarter of UPPCB for issuance

of showcause notice.

(B)M/s. J.S.R. Garden, Near Baba Gambhirnath
Prekshagrah, Taramandal, Gorakhpur.

0] This unit was inspected by the Officers of U.P.
Pollution Control Boardon 27.08.2025. At the time

T AL
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of inspection, representative of the said unit Shri

Sunil Tiwari was present.

The unit is operational from the year 2024 and for
operation of the unit, agreement was executed
with Gorakhpur Development Authority.

(i) ~ The area of unit is approximately 3100 Sq.M. and

builtup area is approximately 900 Sq. M. For
operation, the unit has allotted it to 12
shopkeepers wherein arrangements of breakfast

and refresher for tourist is available.

(C)M/s. K.KK. Asset Plus Pvt. Ltd.(K.K. Construction
Group), Mohaddipur-Pandleganj Marg, near

Pandleganj, Gorakhpur.

This unit was inspected by the Officers of U.P.
Pollution Control Boardon 27.08.2025. At the time of
inspection, representative of the said unit Shri Piyush

Agarwal was present.

The said unit has installed tin-shed boundary wall on
a plot of land towards left side of Moddinpur,
Paindleganj Road. At the time of inspection the
representative of the unit has informed that the said
land belongs to railway deparment and it is proposed
to purchase the said land from railway department.
Tl the land is transferred from the railway

department, no construction will be done.

(usteadl
Sk ) e '
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(i) That on the said unit letter dated 08.05.2025 was
issued, informing it that it should start construction
after getting a plan sanctioned by Gorakhpur
Development Authority and taking Environment
Clearance from SEIAA, UP and Consent to
Establish from UPPCB. In reply to the same the unit
has informed vide letter dated 25.06.2025 that the
said land is being obtained from Rail Land
Development Authority and before starting any
construction activity, the approvals as required will be

taken and only thereafter construction will be done.

(D)M/s. Lakewors(Floating Restaurant), Platform No. -
Nauka Vihar, Ramgarhtal, Gorakhpur.

(i) This unit was inspected by the Officers of U.P.
Pollution Control Boardon 27.08.2025. At the time
of inspection, representative of the said unit, Shri
Vijay Bharti was present.

(i)  The unit has been installed and operated at
Platform No. 2, Nauka Vihar, Ramgarhtal,
: Gorakhpur. Its capacity is 100 seats and it is used
N $ .j‘"loi“ - ‘_‘(‘\ i
\‘Q:\_\-&,f‘[ OF \P:,"_‘/./ for tourist as a restaurant.

(i)  Conditional consent under Air and Water Act has
been issued by the UPPCB on 25.06.2024 which
is valid upto 31.12.2028. For treatment of effluent
generated from domestic use, Effluent Treatment
Plant of 5 KLD has been installed.
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(iv) At the time of inspection all units of the said ETP
were operational. Sample was collected and

according to the analysis report it is within the
norms.

(v) This unit was earlier also inspected on
29.04.2025 and sample from STP was collected
and according to inspection report it is found
within norms.

o That a true copy of the inspection report dated 15.09.2025

alongwith its enclosures is being enclosed as Annexure-A.

;. "+ The above facts are being placedfor kind consideration of this
_:._ i‘ ,:’

“Z~Hon'ble Tribunal.

0o

NENT

"% . VERIFICATION:
I the abovenamed deponent, do hereby verify that the contents
8 of above affidavit are true to my knowledge derived from official
record. No part of the same is false and nothing has been
concealed therefrom.

VERIFIED ON THIS THE 19t DAY OF SEPTEMBER, 2025 AT
(ORAKHP VR
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Aho Signed put hisfher S‘.gnaturel'fhumb impressio
pefore 1;:/%6 who has admitted the due exerution o
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;.2720828,2720831 Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppch.com

Validity Period :11/12/2023 To 31/03/2024
_ | Dated:- 11/12/2023
l94551!UPPCBIGorakhpur(UPPCBRO)/CTE/GORAKHPUR/2023

To,
Shri RAJ KUMAR RAI ‘ ‘ o
M/s RAJKUMAR RAI :
RAMGARHTAL,GORAKHPUR,273001
GORAKHPUR
Sub:  Consent to Establish for New Unit/Expansion/Diversification under the provisions of

Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

Please refer to your Application Form No.- 23128733 dated - 13/10/2023. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :

1. Consent to Establish is being issued for following specific details :
A- Site along with geo-coordinates : RAMGARHTAL,GORAKHPUR,273001
B- Main Raw Material : : it

Main Raw Material Details

Name of Raw Material Raw Material Unit Name Raw Material Quantity
FOOD ITEM Ka/Day 1000
C- Product with capacity : “ '
Product Detail
Name of Product Product Quantity
Restaurant at Luxury Cruise- 100 Seaters 100
D- By-Product if any with capacity :
By Product Detail
Name of By Product Unit Name Licence Product Install Product
: Capacity Capacity
FOOD ITEM Kg/Day 100 1000

2, Water Requirement (in KLLD) and its Source :

> Source of Water Details

Source Type Name of Source Quantity (KL/D)
Ground Water (within From Nagar Nigam 5.0
premises)

Gl Quantity of effluent (In KLD) :
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- Effluent Details
purce Consumption Quantity (KL/D)
Domestic 5.0

d in the equipment/machinery Name and Quantity (per day) :

Fuel Consumiption Details

Fuel ‘ Consumption(tpd/kld) Use
Others 0.1 D.G. Set

again. No further expansion or modification in the plant shall be carried out without priar approval
of U.P. Pollution Control Board.

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish

14

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish ™

again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

You are directed to furnish the progress of Establishment of plant and machinery, green belt,

Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Rollution control System shall be submitted by the
industry till 31/03/2024 to the Board.

Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, 1974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:
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uth/s Raj Kumar Rai, Ramgarhtal, Gorakhpur for treatment
ed from 100 seaters restaurarit facilitated with modern kitchen at

provide/installed 5.0 KLD S.T.P. for the Treatment of the questiq
cruise restaurant as per scheme submitted with C.T.E. application.

shall not be allowed to discharge in Ramgarh Tal. The Treated Sewage

L.D. S.T.P. installed near Ramgarh Tal.
project proponent and U.P.Jal Nigam/Nagar Nigam for disposal of treated
_ 3 .D. S.T.P shall be submitted to this office within a month.

5. No any Solid/liquid/gassius waste are allowed to disposed in Ramgarh Tal.

6. No any leakage/spillage of oil/oily substance shall be discharge in Ramgarh Tal. =
7. No any adverse affect shall be occurred from installation of the 100 seaters restaurantfamhtated
with modern kitchen at Cruise. '

;. shall be provided with modern kitchen. . :

b 9. Unit shall comply the provision of Hazardous waste (Management, Handling and Trans boundary
Movement) Rules, 2008. .

10. The Project shall comply with the provisions of Environment (Protection) Act, 1986, Water
(Prevention and Control of Pollution) Act, 1974, Air (Prevention and Control of Pollution) Act,
1981, Plastic Waste Management Rules 2016, E-Waste (Management) Rules 2016, Solid Waste
Management Rules 2016 & Hazardous and other Waste (Management and Trans boundary
Movement) Rules 2016. :

11. No flora/fauna and natural beauty of Ramgarh Tal shall be adversary affected due to proposed
activity.

12. The project proponent shall be ensure to compliance of the condition imposed in Gorakhpur
Development Authority Agreement/Lease dated 04.11.2022.

13. The project proponent shall be ensure to compliance of the provisions of Wet Land Rules, 2017
and as amended.

14. Proper acoustic enclosure and stack shall be equipped/installed with D.G. Sets as per the Board
Norms.

15. The project proponent shall installed Digital Flow Meters at the inlet and outlet of the S.T.P. and
maintain proper daily record of waste (Liquid/Solid/M.S.W.) generated and disposed from premises.
16. All safety measures shall be under taken/to be provided by the project proponents as per the
applicable laws.

17. The order passed by Hon’ble N.G.T. (C.Z.) on dated 12.09.2023 in O.A. No. 62/2022 S.C.
Pandey V/s M.P. Govt. and 9 other, in which U.P. Govt. and others states has not been mentioned as
a party and no any direction has given to Govt. of U.P. for compliance of the order. Hence this
C.T.E. is being issued with the conditions that in case of the above order dated 12.09.2023 has
applicable and implemented for U.P. Govt. then this C.T.E. will be automatically cancelled/invalid.
18. The project proponent shall ensure to comply the order passed by Hon'ble N.G.T. in O.A.
116/2014 Meera Shukla V/s Municipal Corporation, Gorakhpur.

19. For operation of cruise in Ramgarh Tal the project proponent/owner of cruise operator shall
obtain permission from Competent Authority as well as Wet Land Authority of India, New Delhi
within a three months or before start of cruise operation.

20. iI"heiD }froject proponent shall obtain necessary license/permission from Competent Authorities as
applicable.

21. This C.T.E. shall be revoked or cancelled in case of non compliance of the above mentioned
conditions and any valid complain received against to the unit.

Plgase note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till 11/01/2024 in this office. Ensure to submit the

regular compliance report otherwise this Consent to' Establish will be revoked.

Anil Digitally signed
by Anil Kumar
Kumar * 'Sharma
- -Date:2023,12.11
Sha rma 195942 +05'30'

Regional Officer

Dated:- 11/12/2023
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Uttar Pradesh Pollution Control Board

*»gmggﬁ’ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,272083 1. Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppck}cnm
213743/UPPCB/Gorakhpur(UPPCBRO)/CTO/both/ GORAKHPUR/2024 Date: 25/06/2024
To,
M/s _
M/s LAKEVERSE PRIVATE LIMITED
Float Plateform No.2, Next to Indian Flag, Nauka Vihar, Ramgarh Application 1d-
Lake Tehsil-Sadar, Distt-Gorakhpur, GORAKHPUR,273001 26946085

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to M/s LAKEVERSE PRIVATE LIMITED located at Float Plateform No.2,
Next to Indian Flag, Nauka Vihar, Ramgarh Lake Tehsil-Sadar, Distt-
Gorakhpur, GORAKHPUR,273001. subject to the provisions of the Water Act, Air Act and the orders
that may be made further and subject to following terms and conditions :-

1. This CCA M/s LAKEVERSE PRIVATE LIMITED granted for the period from 25/06/2024 to
31/12/2028 and valid for manufacturing of following products.

S Product Quantity Unit

No

1 Restaurant Service- |100 Numbers/Day
100 Seat Approx

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent |~ Quantity(KLD) | Treatment facility | Discharge point
Domestic 5.0 KLD ETP

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(1ii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. l Parameter [ Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be



dispatched immediately.
(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. |Parameters lStandards W

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source
1 |D.G. Setof| H.S.D. 01 Sulphur | As per Board
200 KVA Dioxide Norms

Emmission Quality Standards

S No. Stack no Parameters Standards ‘
1 01 Sulphur Dioxide As per Board
Norms

In case of stoppage of functioning of air pollution control equipment, production has to be stopped -
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(1) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows -

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial |Commercial | Residential Silence
Noise level in Area Area Area Zone
db(A) Leq -

Day | Night| Day |Night| Day Night | Day |Night
Time | Time | Time | Time | Time | Time | Time | Time

75 70 65 w 55 45 50 40
4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/T rainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
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" amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent guthority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
ocecur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary. 5

Specific Conditions:-

1. This consent shall be subject to order’s of Hon’ble NGT in OA no. 438/2018. This consent for M/S
LAKEVERSE PVIATE LIMITED, Float Plateform No.2, Next to Indian Flag, Nauka Vihar, Ramgarh Lake
Tehsil-Sadar, Distt-Gorakhpur is valid for Restaurant Service- 100 Seat Approx. (Lodging, Room Service).
2. The hotel unit shall submit permission or licenses of Fire act and Food Safety Act. Regulations and
conditions of the explosive and fire safety authorities shall be strictly adhered to all the time.

3. The hotel Unit shall comply with all the direction passed by Hon'ble NGT on dated 17.10.2022 in OA
No.438/2018 Arti V/s Central Ground Water Authority. Unit shall abide by directions given by Hon’ble
Supreme Court, High Court, National Green Tribunal, Central Pollution Control Board and Uttar Pradesh
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Pollution Control Board for protection and safeguard of environment from time to time.

4. Balance consent fee will be payable if found so.

5.The unit shall install the adequate capacity of Sewage Treatment Plant (STP) for treatment of domestic
sewage generated from premises within 03 months as per proposal submitted to this office for reuse treated
effluent in utility and gardening purpose.

6. The hotel unit shall develop Green Belt area of Premises as per the provisions laid down in office order
no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution Control Board. The copy of said office order is
available on the website of U.P. Pollution Control Board www.uppcb.com.

7. There shall not be any fugitive emission from the premises.

8. The hotel unit shall obtain prior approval before making any modification in
product/process/discharge/plant machinery,.

9. The hotel unit shall be obtained N.O.C. from State Ground Water Authority (8.G.W.A.) for ground water
obstruction & the copy of the same shall be submitted to this office within 03 months.

10. Solid Waste generated from unit should be disposed such a way not to deteriorate surrounding
environment. Unit shall comply the provisions of Solid Waste Rules 2016.

11. This consent is granted on the basis of the other documents furnished by the applicant. If the statement
furnished in document is found false or in the case of noncompliance of integrated consent to operate
conditions the consent issued will be withdraw/cancelled.

12. Exhaust stack of D.G sets should be prescribed height above roof top and for control noise acoustic
enclosure should be installed. DG set should be operated only in absence of electricity supply.

13. The hotel Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974, Air
(Prevention and Control of Pollution) Act 1981 as amended and Environment (Protection) Act 1986
Hazardous and Other Wastes (Management and Tran boundary) Rules- 2016, E-waste (Management) Rules

’

L]

2016, Construction and Demolition Waste Management Rules, 2016 and direction issued by Hon'ble

National Green Tribunal, New Delhi in order dated 13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union
of India.

14. The hotel unit shall comply the provisions of Noise Pollution (Regulation and Control) Rule 2000, the
unit shall take adequate measures for control of noise from its own sources within the premises so as to
maintain National Ambient Air Quality in respect of Noise Day time (6 AM to 10 PM) - 65 dB (A)) Night
time (10 PM to 6 AM) - 55 dB (A)).

15. This consent is valid for present installed air/water/noise pollution sources. Unit will have to take prior
permission from the Board in any type of expansion in air/water/noise pollution sources in the unit.
Complaint against unit, if lodged, The Board has rights to revoke the issued consent if unit found in
noncompliance of the conditions during sudden inspections.

16. For renewal of the consent in case of continuance of discharge/operation of the unit, application in the
prescribed form shall be submitted through the web portal Online System 2 months prior to the date of
expiry.

17. Arrangements shall be provided for rain water harvesting and for utilization of harvested rain water. The
rain water harvest system shall be at least 20 m away from the soak pit.

18. Non-biodegradable wastes namely plastic shall be collected with due segregation and disposed of safely
to genuine recyclers.

19. The hotel unit shall properly channelize the fugitive emission including emissions from cooking and
kitchen operations by providing proper ducting / hood arrangement and proper exhaust system and
emissions. ;

20. Preference should be given to cleaner fuels in N-CAP Gorakhpur so that the unit shall use approved fuel
(e.g. LPG, P.N.G., Electric for tandoor, boiler etc.)

21. D.G. Set of 20 K.V.A. shall be equipped with acoustic enclosure with proper stack height in case of any
new D.G. set to be installed separate N.O.C. should be obtain from the Board.
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<92 This C.T.O. will be revoked or cancelled in case of non compliance of the above consent conditions

issued under Water (Prevention and Control of Pollution) Act. 1974 as amended 1978 and Air (Prevention
and Control of Pollution) Act. 1981 an any valid complain received to this office againAsjéE% industr%/.signed

Copy to:

CEOQ 6 : UPPCB, Lucknow.

Digita
by AJEET KUMAR

KUMAR  suman

Date: 2024.06.25

SUMAN 14:06:47 +05'30'
Regional Officer
Digitally signed
AIEET | B e
KU MAR EL;;:;AR SUMAN
2024.06.25
SUMAN 45704 0530
Regional Officer
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— REGIONAL GORAKHPUR

W UTTAR PRADESH POLLUTION CONTROL BOARD
: " Jharkhandi Mahadev, Avas Vikas Colony, Kuda Ghat, Dooria Road, Gorakhpur

Ref N0:33516983/Gorakhpur/2025 Date: 15.09.2025
Name of Industry: LAKEVERSE PRIVATE LIMITED, ,

Address of Industry: FloatPiateformNo.2,NexttoIndianFlég,NaukaVihar,RamgathakeTehsil-Sadar,Distt~ Gorakhpur,
District: Gorakhpur

Description about sampling point: Outlet of STP

Type of Sample (Grab/Composite/Integrated): Grab

Sample Collected By: Ram Milan Verma SA & Alok Sharma, Vivek Saini JRF

Colour and Odour: Colourless Odourless

Quantity and Packing: 2 Liter Plastic Jericane & Glass Bottole

Date of Sample Collection: 27/08/2025

Analyis Indented by: RO Gorakhpur

Date of sample receipt in Lab: 27/08/2025

Period of Analysis: 27/08/2025 to 02/09/2025

Environmental Condition: Temperature: 26°C, Humidity: 48 %

ULR Number; TC] 1612250000000119F

Sampling Plan/Ref, No.: -

Sampling Method Ref,: APHA 24th Edition 2023- 1060 ArHiC Page No.-42- 52, Collection & Preservation of Samples

i Parameter/Method Name Unit Results Standard Detection

Range
| Fnge |

Bz

| | pH, APHA24" Ed.4500-B- 2023, At 26.2°C . 7.48 6.5-9.0 02-12
] S8 T 5
| 2 Suspended Solids , APHA 24th Ed. mg/| 24 <100 10-20000 mg/|
2540DTotal Suspended Solids driedat 103-
105 °C 2023
3 | Dissolved Solids, APHA24"Ed.2540 C Total mg/l 518 - 10- 50000 mg/I
Dissolved Solids dried at 180
°C 2023 : 3
Total Solids, APHA24"Ed 2540B: 2023 mg/l 542 10- 50000 mg/l
e e
BOD, 3day27°1S 3025 ( Part 44): 2023 mg/l 26 30 1.0 -50000 mg/1
e e
COD, APHA 24th Ed. 5220 B Open mg/l 120 250 5.0 100000 mg/|
Reflux Method 2023

Analysed by-
Priya Anand (JRF), Surya Mohan Pandey
(JRF), Ankita Dwivedi (JRF)

Ram Wg%ﬁﬂﬁmﬁ’

& : Digitally signed b
Verma ] A Ashutosh .Aiﬂ;foﬁi Chauhon
Ram Milan Verma (SA) Chauh an Rgg@%%ﬁﬁ%f&%%}

UPPCB/GKP/7.8.2
A

Issue No.: 04 Issue Date:26.08.2022 Page No.:Page 1 of2 —J
mendment No.:02 Amendment Date.:01.08.2025 Approved by: TM Issued by: QM
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"-::E-:— REGIONAL GORAKHPUR

e UTTAR PRADESH POLLUTION CONTROL BOARD
7] - : "

’ﬁ‘gﬁ*‘ Jharkhandi Mahadev, Avas Vikas Colony, Kuda Ghat, Dooria Road, Gorakhpur

TEST REPORT: WASTE WATER LABORATORY

Ref N 0:33516983/Gorakhpur/2025 Date: 15.09.2025

1 Name of Industry: LAKEVERSE PRIVATE LIMITED,
2 Address of Industry:F IoatPlateformNo.2,NexttoIndianF lag,NaukaVihar,RamgathakeTehsil-Sadar,Distt— Gorakhpur
3. District: Gorakhpur

4 Description about sampling point: Outlet of STP

5 Type of Sample (Grab/Compasitellntegz:ated): Grab

6 Sample Collected By: Ram Milan Verma SA & Alok Sharma, Vivek Saini JRF

o/ Colour and Odour: Colourless Odourless

8. Quantity and Packing: 2 Liter Plastic Jericane & Glass Bottole

9 Date of Sample Collection: 27/08/2025

10.  Analyis Indented by: RO Gorakhpur

11.  Date of sample receipt in Lab: 27/08/2025

12.  Period of Analysis: 27/08/2025 to 02/09/2025

13.  Environmental Condition: Temperature: 26°C, Humidity: 48 o,

14. ULR Number: TC] 1612250000000119F

IS, Sampling Plan/Ref. No.: -

16.  Sampling Method Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples
Unit Results Standard

i Detection
R Range
Total Coliform,APHA922124thEq - m 1800 _ <1.8 MPN/100 ]
2023
2 | Fecal Coliform,922 | EFecal Coliform
Procedure
Reference- (1) General Standards for discharge of environmental po ¢ -VI). i

The Environment (Protection) Rules, 1986 source: www.cpeb.nic.in/General Standards.pdf, Besides these standards, refer EPA standards for specific

Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory,
3. The test report pertains to the sample ag received in Lab,
Remark: N4

Analysed by-
Priya Anand (JRF), Surya Mohan Pandey
(JRF), Ankita Dwivedi (JRF)

Ram ﬁﬂfgﬂ l-;am Mirahng\;:;:y

ate: .09, Digitally signed b
\l/!ermalv[ " 5;5%4;‘;324.50?‘}3138'5‘4 Ash utosh Asg'uto:; I((-:;]ha;guha)nfr
am Milan Verma (SA) 7 ' Chauh an Regz?g%lé@!ﬁ%éﬂﬁ'ﬁﬁm

Page 2 of 2
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REGIONAL GORAKHPUR 2
_ UTTAR PRADESH POLLUTION CONTROL BOARD
L Jharkhandi Mahadev, Avas Vikas Colony, Kuda Ghat, Dooria Road, Gorakhpur a

Date:02.05.2025

Name of Industry: RAJ KUMAR RAL, (Luxury Cruise) RAMGARHTAL, GORAKHPUR,273001
Address of Industry: RAMGARHTAL, GORAKHPUR, 273001

3- District: Gorakhpur

4-  Description about sampling point: Outlet of STP T
5- Type of Sample (Grab/Compasite/Integrat-‘eﬂ): Grab

6- Sample Collected By: Ram MilanVerma SA & - -

7- Colour and Qdour: Colourless Odourless

8- Quantity and Packing: 2 Litter Plastic Jercian 100ml Glass Bottle

9-  Date of Sample Collection: 29/04/2025

10- Analyis Indented by: RO Gorakhpur

11- Date of sample receipt in Lab: 29/04/2025

12- Period of Analysis: 29/04/2025 to 02/05/2025

13- Environmental Condition: Temperature: 20°C, Humidity: 50 %
14-  ULR Number: TC1 161225000000058F
15- Sampling Plan/Ref, No.: -
16- SamplingMethod Ref,: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples
S. Parameter/Method Name Unit Results Standard Detection
| N. 7 Range
1 pH, APHA 24th Ed. 45008 2023 - 7.58 - 02-12
2 | Suspended Solids , APHA 24th Eq, mg/l 27 . 10-20000 mg/l
254ODTota[SuspendcdSoIidsdriedat
103-105 °C 2023
3 DissolvcdSoIids,API—LA24thEd.254D c mg/l . 428 - 10- 50000 mg/1
Total Dissolved Solids dried at 180
°C 2023
4 TotalSolids,APHA24thEd.2540B: mg/l 455 - 10- 50000 mg/
2023
5 BOD,APHA24thEd.3day27°CIS mg/] 22.0 - 1.0 -50000 mg/l
i 3025 ( Part 44): 1993 Bio 2023
| 6| cop, APHA 24th Eq, 5220 B Open mg/l 108 - 5.0 -100000 mg/]
Reflux Method 2023

Reference-(1)General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-VI). The Envir

www.cpeb nic .in/General Standards pdf. Besides these standards, refer EPA standards for specific pu rpose

Note:1There sults in the Test Report relate only to the itemstested:2. There port shall not be reproduced
flaboratory.3. The testre port pert ainso the samp leas received in Lab.
Remark: NA

onment (Protection) Rules, 1986 source:

-except in full, with out the written permission

Analysed by-
[VivekSaini(JRF),PriyaAnand(JRF),

AnkitaDwivedi(JRF)] b
Deoku' Pty signes
!1 " 3 Gupta
Ram ﬁﬁfaﬁ%ﬁ?{.ﬁi,ﬁf;’ Shaglnd
Verm ?a;eg' ;zzfugsf.oa? G u pta ?gfigs%isomc'
Ram MiianVerima {§]A) Regional Officer

(_EPPCB/GKP/‘?’.SJ Issue No.: 04  [Issue Date:26.08.2022 Page No.:Page 1 of2 ;
Amendment No.:02 Amendment Date.:01.02.202_51 Approved by: TM Issued by: QM
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—_— REGIONAL GORAKHPUR
UTTAR PRADESH POLLUTION CONTROL BOARD
%an Jharkhandi Mahadev, Avas Vikas Coff)ny, Kuda Ghat, Dooria Road, Gorakhpur

Ref No:31811352/Gorakhpur/2025 Date:02.05.2025

1- Name of Industry: RAJ] KUMAR RAI, (Luxury Cruise) RAMGARHTAL, GORAKHPUR, 273001
2- Address of Industry: RAMGARHTAL, GORAKHPUR, 273001

3-  District: Gorakhpur B+~

4- Deseription about sampling point: Outlet of STP

5- Type of Sample (Grab/Composite/Integrated): Grab

6-  Sample Collected By: Ram MilanVerma SA & - -

7- Colour and Odour: Colourless Odourless

8- Quantity and Packing: 2 Litter Plastic Jercian 100ml Glass Bottle
9- Date of Sample Collection: 29/04/2025

10- Analyis Indented by: RO Gorakhpur

11- Date of sample receipt in Lab: 29/04/2025

12- Period of Analysis: 29/04/2025 to 02/05/2025

13- Environmental Condition: Temperature: 22°C, Humidity: 50 %
14- ULR Number: TC1161225000000058F

15- Sampling Plan/Ref. No.: -

16- SamplingMethod Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples

S. Parameter/Method Name Unit Results Standard Detection
N. Range
1 | TotalColiform,APHA922124thEd.: MPN/100 ml 1700 = <1.8 MPN/100 ml!
2023 2 &above
2 | FecalColiform,9221EFecalColiform MPN/100 ml 780 - <1.8 MPN/100 ml
Procedure &above
3 Oil_Grease mg/l 13 ; .

Reference-~(1 )General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-VI). The Environment (Protection) Rules, 1986 source:
www.cpeb nic . in/General Standards. pdf. Besides these standards, refer EPA standards for specific purpose

Note: 1 There sults in the Test Report relate only to the itemstested:2. There port shall not be reproduced-except in full, with out the written permission
flaboratory.3.The testre port pert ainso the samp leas received i Lab. :

Remark: NA

Analysed by-
[VivekSaini(JRF),PriyaAnand(JRF),
AnkitaDwivedi(JRF)]

i Deo ku Digitally signed
5 by Deokumar
Ram Py oized b o, mar . eupe

an Ram Milan Verma

o Date: 2025.05.08
Verma L 12595740530 Gu pta 19:38:10+0530
Ram MilanVerma (SA) Regional Officer
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BEFORE THE NATYGEL GREEN TRIBUNAL, NEW DELHI
Appeal /GA NO. ey of 2.8 LL\

Inre:

_g W Q\G'Y \éQW\ aNv~ 3\'\44 Plaintiff /Appellants/

Petitioner/Complainant

V-\};:\ 123 ? ﬁ "!\LU") &{ﬂd\'} N;‘{L’\‘ ?Y‘*M%Defendanﬂkespondem/

- Accused
KNOW  ALL  t  whom these  present  shall come  that [/We
—____ the above named B o

do hereby appoint (herein after called the advocate/s) to be my/our Advocate in the above
noted case & authorize :-

Mr.Pradeep Misra, Mr. Daleep Dhyani, Advocates,

138, New Lawyers Chamber, Supreme Court of India,

New Delhi, Ph, :01 1-23070011, Mob. 9810252518, 9811070721
To act, appear and plead in the above-noted case in this Court or in any other Court in which
the same may be tried or heard and also in the appellate Court including High Court subject to
payment of fees separately for each Court by me/ us.
To sign, file verify and present pleadings, appeals cross objections or petitions for execution

as may be deemed necessary or proper for the prosecution of the said case in al} its stages,

To file and take back documents to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences or disputes
that may arise touch ing or in any manner relating to the said case.

To take execution proceedings.

To deposit, draw and receive money, cheques, cash and grant receipts thereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of
the prosecution of the said case.

To appoint and instruct any other Legal Practitioner, authorizing him to exercise the power
and authority hereby conferred upon the Advocate whenever he may think it to do so and to
sign the Power of Attorney on my/our behalf,

AND VWe the undersigned do hereby agree to ratify and confirm all acts done by the
Advocate or his substitute in the matter as my/our own acts, as if done by me/us to all intents
and purposes,

AND I/We undertake that [ / we or my /our duly authorized agent would appear in the Court
on all hearings and will inform the Advocates for appearance when the case is called.

AND I Ave undersigned do hereby agree not to hold the advocate or his substitute responsible
for the result of the said case. The adjournment costs whenever ordered by the Court shall be
of the Advocate which he shall receive and retain himself,

AND T /we the undersigned do hereby agree that in the event of the whole or part of the fee
agreed by me/us to be paid to the Advocate remaining unpaid he shall be entitled to withdraw
from the prosecution of the sajd case until the same is paid up. The fee settled is ouly for the
above case and above Cowrt. I/We hereby agree that once the fee is paid. I/we will not be
entitled for the refund of the same in any case whatsoever. If the case lasts for more than three
years, the advocate shall be entitled for additional fee equivalent to half of the agreed fee for
every addition three years or part thereof,

IN WITNESS WHEREOF I/'We do hereunto set my /our hand to these presents the contents

[———

of which have been understood by me/us on this 2. day of 9 _. 20'_& r

Accepted subject to the terms of fees.

(PRADEEP MISRA)YDALEEP DHY | (Sl
Advocate Advocate (D/435,,1) A"”JLaw o?rﬁ gr’ ?“bey

U.P. Pollution Control Board

Lucknow
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